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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.304 of 2024 (SZ)
IN THE MATTER OF:

Mrs. Irai Thamarai.M
W/o0.V.Mathiazhagan,

77 /88A Uppu Palayam,
Kuppam (PO), Pugalur Taluk,
Karur - 639 111

-Vs. -

1. Union of India,
Rep. by Its Secretary of Government
Ministry of Environment, Forest and Climate Change,
Indira paryavaran Bhavan,
Jorbagh Road, New Delhi-110 003.
Email: secvmoef@nic.in

2. The State Environment Impact Assessment,
Authority (SEIAA),
Rep.by its member Secretary,
3rd floor, No.1 Panangal Maligai Building,
Jennis Road, Saidapet,
Chennai - 600 015.
Email: sciaamstn@gmail.com

3. Director,
Directorate of Geology and Mining,
Industrial Estate, Guindy,
Chennai - 600 032
Email: geomine@tn.nic.in

4. The District Collector,
Karur District, Karur - 639 007
Email: cllrkar@nic.in

5. The Assistant Director,
Department of Geology and Mining,

... Applicant

Collectors Office, Karur - 639007 For Karpaga Vinayaga Blue Mettal,
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10.

11.

12.

13.

Tamil Nadu Pollution Control Board,
District Environment Engineer,

48, Ramkrishnapuram, Karur - 639 001.

District Superintendent of Police,
Collector Office Campus,

Behind RTO Office Road,
Thanthoni, Karur - 639 007

The District Revenue Officer,
District Revenue Office,

Sh-874, First Floor Collector Office,
Karur 639 007

The Tashildar,
Tashildar Officer,

Pugalur,
Karur District - 639 113.

Mrs. Manjula,

W/o. P.K.Ponnusamy,

8/87D, Pasupathipalayam,
Punnam Village, Pugalur Taluk,
Karur 639 136.

Mr. S.Gunasekaran,
S/0.R.Subramani,

Punnam Village, Punnam Post,
Nadupalayam, Pugalur Taluk,
Karur 639 136.

Mr. Thangaraj,
S/o0.R.Subramani,

Door No.2/31,

Punnam Village Punnam Post,
Nadupalayam, Pugalur Taluk,
Karur 639 136.

Mr. P K.Ponnusamy,

8/87 D, Pasupathipalayam,
Punnam Village Punnam Post,
Nadupalayam, Pugalur Taluk,
Karur 639 136.

For Karpaga Vinayaga Blue Mettal,
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14. M/s. Karpaga Vinayaga Blue Metal,
Managing Partner Mr. P.K. Ponnusamy,
Having its registered address at,
972/8,972/9 Sadaiampalayam,
Punnam PO,
Pugalur Taluk,
Karur - 639 136. ... Respondent(s)

COUNTER AFFIDAVIT FILED BY THE 14™H RESPONDENT

I, P.K. Ponnusamy, Managing Partner, aged about 51 years, having registered
address at 972/8, 972/9, Sadaiampalayam, Punnam village (P.O) Pugalur Taluk of
Karur District am the Managing Partner of Tvl. Karpaga Vinayaga Blue Metals, the
14th Respondent herein. The 10th, 11th & 12th respondents are partners in the company
and I'm competent to swear the affidavit on behalf of them as a Managing Partner in
the company. I am well acquainted with the facts and circumstances of the case I have
carefully gone through the affidavit of the applicant and I hereby firmly deny all the
averments put forth therein as fabricated and erroneous, except those that are
specifically and expressly admitted hereunder. I do hereby solemnly affirm and

sincerely state as follows:

1. At the outset of this reply affidavit, I respectfully submit that the
Applicant has initiated multiple legal proceedings concurrently. Specifically, the
Applicant has approached the Hon'ble District Munsif Court, Karur, in O.S. No.
324 of 2024 and the Hon'ble Madurai Bench of Madras High Court in W.P.(MD)
No. 27348 of 2024, at the same time as filing the present O.A. No. 304 of 2024
before the Hon'ble National Green Tribunal (Southern Zone). In these
aforementioned cases, the Applicant has raised disputes concerning certain
lands that are part of the stone quarry lease granted to Tvl. Karpaga vinayaga
Blue Metals, namely the 14th Respondent and has sought relief related to these

matters.
For Karpaga Vinayaga Blue Mettal,

3
t,-{—/.?lc_ ~f(;—‘fgvxuu_<‘;§,§
a

naging Partner.



2.1t is submitted that the applicant has filed this complaint alleging

illegal quarrying and mining operations by Respondents 10 to 14 on plots in

Survey Nos. 1092/1A, 1092/1B, 1092/2A1, 1093/1A, 1093/1B, 1093/2A1 of

Thennilai (East) Village, Pugalur Taluk, Karur,. The Applicant further alleges

that Respondents 10 to 13, purportedly operating under the partnership name

of Respondent 14, failed to disclose the Applicant's partial ownership of the

land in their mining lease application, thereby misrepresenting the

ownership structure to the authorities and securing a mining lease from the

government through deception.

il.

1ii.

3.In this regard, the following facts are pertinent:

A Gravel and Roughstone quarry lease was initially granted to one
Thiru. R. Subramani by the District Collector, Karur, vide Proceedings
Rc. No. T/51/2004, dated 20.05.2004. This lease covered an area of 1.48.5
hectares in S.F. Nos. 1092/1B, 1093 /1B and 1094 /1B, located in Punnam
Village of the erstwhile Aravakurichi Taluk, Karur District, for a period

of five years from 01.06.2004 to 31.05.2009.

Subsequently, the District Collector, Karur, through Proceedings No.
B/357/2009, dated 30.10.2010, granted another quarry lease for Gravel
and Roughstone to the same individual, Thiru. R. Subramani. This lease
was for an extent of 0.43.5 hectares in S.F. No. 1094/1B(Part) and
1094 /2A(Part) of Punnam village (erstwhile Aravakurichi and presently
Punnam Taluk, Karur District), for a five-year period from 18.02.2010 to
17.02.2015.

As per proceedings No. 363/Kanimam/2012, dated 30.12.2013, a lease
was granted to Thiru. K. M. Gurusamy for quarrying and removing
rough stone and gravel. This lease covered S.F. Nos. 1092/2A2,1092/2B,
1093/2A2,1093/2B, 1094/2A2 and 1094/ 2B, totaling an extent of 1.78.5
hectares in the erstwhile Aravakurichi and present Pugalur Taluk of
Karur District, for a period of five years from 30.12.2013 to 29.12.2018.

For Karpaga Vinayaga Blue Mettal,
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iv.

Vi.

Vii.

The District Collector, Karur, vide Proceedings No. Rc.
1445/Kanimam/2014, dated 18.02.2016, granted a gravel and
roughstone quarry lease to Thiru. R. Subramani. This lease consisted of
an area of 3.20.5 hectares in S.F. No. 1093/1A(Part), 1093/B(Part),
1093/2A1(Part), 1094/1A, 1094/1B and 1094/2A1 of Punnam village,
Pugalur Taluk, Karur District, for a five-year term from 26.02.2016 to
25.02.2021.

Finally, a quarry lease for Gravel and Roughstone was granted to the 14t
Respondent by the District Collector, vide Proceedings Rc. No.
1144 /Kanimam/2017, dated 04.05.2018. This lease covered an extent of
1.63.5 hectares in S.F. No. 1092/1A(P), 1092/1B(P), 1092/2A1(P),
1093/1A(P), 1093/1B(P) and 1093/2A1(P) of Punnam Village, Pugalur
Taluk, Karur District, for a period of five years from 04.05.2018 to
03.05.2023.

The Commissioner of Geology and Mining, through proceedings Rc. No.
855/MM6/2023, dated 07.02.2023, extended the lease period for the 14th
Respondent by 15 months, from 04.05.2023 to 03.08.2024. This extension
was granted to compensate for the non-operation period experienced

during the Covid-19 pandemic.

Tvl. Karpaga vinayaga Blue Metals (14! Respondent), was levied a
penalty of Rs. 71,99,674/- (Rupees Seventy One Lakhs Ninety Nine
Thousand Six Hundred and Seventy Four Only) for alleged illegal
quarrying of rough stone in S.F. Nos. 1092/1A (0.14.5 hects), 1092/1B
(0.11.0 hects), 1092/2A1 (0.04.5 hects), 1093/1A (0.65.0 hects), 1093 /1B
(0.40.5 hects) and 1093/2A1 (0.28.0 hect) vide proceedings of the
Revenue Divisional Officer, Karur, in R.C. No. A1/2387/2023-6, dated
08.06.2023. Aggrieved by this order, Karpagavinayaga Blue Metals (14th
Respondent) filed a writ petition, W.P.(MD) No. 31315 of 2023, before

For Karpaga Vinayaga Blue Mettal,
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Viii.

the Hon'ble Madurai Bench of Madras High Court. The Hon'ble High

Court issued the following orders:

i.  In Paragraph 5, "This court direct the first respondent to dispose

of the appeals preferred by the petitioners on or before

18.01.2024".

ii. In Paragraph 6, "There shall be an order of interim stay till the

disposal of the appeals".

iii.  In Paragraph 7, “There shall be a direction to the respondents 1

and 3 to issue quarry permit to the petitioners based on the
existing quarry lease agreements, dated 20.04.2023 till the
disposal of the appeal”.

Subsequently, an interim injunction was obtained in W.M.P.(MD) No.

12796 of 2024.

A new application was submitted by the 14th Respondent on 01.07.2024
for the grant of a Roughstone and Gravel quarry lease over an extensive
area of 6.30.0 hectares, encompassing various parts of S.F. Nos.
1094/1B(0.03.0 hect), 1092/2B(0.13.5 hect), 1094/2A2(0.27.5 hect),
1093/1B(0.18.5 hect), 1094/1B(0.58.0 hect), 1092/2A(0.40.0 hect),
1093/2A2(0.22.5 hect), 1094/2B(0.72.5 hect), 1093/2A(0.11.0 hect),
1092/1A(0.14.5 hect), 1093/1A2(0.65.0 hect), 1092/2A2(0.11.0 hect),
1093/2B(0.31.5 hect), 1093/1A(0.31.5 hect), 1094/1A(1.48.5 hect),
1092/1B(0.11.0 hect) and 1093/1B(0.40.5 hect) of Punnam village,
Pugalur Taluk, Karur District. This application has been processed in
accordance with Rules 19(1), 20, 41 and 42 of The Tamil Nadu Minor
Mineral Concession Rules 1959. A "Precise Area" communication has
been issued under Rule 41(4) of the said rules, with the condition that
the previously levied penalty amount must be remitted before

commencing quarrying operations in the specified area. The Applicant

For Karpaga Vinayaga Blue Mettal,
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iX.

xi.

xii.

has submitted unregistered documents purporting to show remittance

of this penalty amount.

Regarding the complaint petition filed by the Applicant dated
14.10.2024, the matter has been entrusted to the Taluk Level Task Force
for investigation and appropriate action, vide Rc. No.

668/ Kanimam/2024.

The 14th Respondent has also provided a letter confirming the purchase
of S.F. Nos. 1092/2, 1093/2 and 1094/2, totalling 4.38 acres, through
documents dated 12.01.2023 and 01.02.2024 from Thiru. K.M. Gurusamy.
These survey numbers were originally owned by Nallasamy, S/o.
Karuppannagounder and Papayee W/o. Kulandaisamy. The initial
purchaser was Tmt. P. Manjula, who subsequently re-sold the land to
Thiru. KM. Gurusamy. The 14th Respondent (Tvl. Karpagavinayaga

Blue Metals) is the most recent purchaser of these lands.

The Applicant claims to be the daughter of Tmt. Papayee and is
disputing the 14t Respondent’s purchase of the land and the associated

quarrying application. The applicant not produced any Title deeds or

Revenue records to prove their title and in support of their claim.

An Injunction Suit in O.S. No. 324 of 2024, filed by the 14th Respondent
against the Applicant, Tmt. Irai Thamarai, is currently pending before

the Hon'ble District Munsif Court, Karur, awaiting disposal.

MALAFIDES IN THE APPLICANT'S APPLICATION:

4. The Applicant has failed to provide any proof or evidence to

substantiate her claimed rights over 7.235 cents of land, which is part of the total
extent of 1.63.5 hectares in patta S.F. Nos. 1092/A2, 1092/2B, 1093/2A2,
1093/2A, 1094/2A2, 1094/2B, 1092/2, 1093/2, 1094/2, 1092/1, 1093/2, and
1094 /2 of Punnam Village, Pugalur Taluk, Karur District.

For Karpaga Vinayaga Blue Mettal,
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5. The Applicant's ownership rights must first be established before the
Civil Court in O.S. No. 324/2024, currently pending before the District Munsiff,

Karur.

6. In addition to the Original Suit, the Applicant has filed a writ petition
before the Hon'ble Madurai Bench of Madras High Court, seeking to restrain the
Commissioner of Geology and Mining and the Tahsildar, Pugalur, from issuing
any Roughstone quarry license without her consent. The specific survey
numbers mentioned in this writ petition are 1094/1B (0.03.0 hect), 1094/2A
(0.40.5 hect) 1092/2A2 (0.11.0 hect) S.F.Nos. 1092/2B (0.13.5 hect), 1093/2A2
(0.22.5 hect), 1093/2B (0.31.5 hect), 1094/2A2 (0.27.5 hect), 10942B (0.72.5 hect),
1093/1A (0.31.5 hect), 1093/1B (0.18.5 hect), 1093/2A1 (0.11.0 hect), 1094/1A
(1.48.5 hect), 1094/1B (0.58.0 hect) 1092/1A (0.14.50 hect), 1092/1B (0.11.0 hect),
1092/2S (0.04.5 hect), 1093/1A (0.65.00 hect), 1093/1B (0.40.50 hect) and
1093/2A1 (0.28.00 hect) of Punnam Village, Pugalur Taluk in Karur District.

7. The Hon'ble High Court of Madras, Madurai Bench, in its order dated
18.11.2024, directed the authorities to consider the objections raised by the
petitioner in light of the report to be submitted by the Tahsildar, Pugalur Taluk,
Karur District. Consequently, the 5th Respondent issued an enquiry notice to
both the petitioner and the 14th Respondent on 28.02.2025, in compliance with

the said court order.

8. Regarding the quarry lease application of Tvl. Karpagavinayaga Blue
Metals, the competent authority, namely the Revenue Divisional Officer, Karur,
has provided a land availability report for the applied lands. These lands include
S.F. Nos. 1092/1A (0.18.5 hects), 1092/1B (0.17.50 hects), 1092/2A1 (0.10.75
hects), 1092/2A2 (0.05.5 hects), 1093 /1A (0.75.25 hects), 1093 /1A (0.92.00 hects),
1093/1B (0.57.00 hects), 1093/2A1 (0.40.50 hect), 1093/2A2 (0.22.50 hect),
1093/2B (0.31.50 hect), 1094/1A (1.40.50 hect), 1094/1B (0.58.50 hect), 1094/2A
(0.53.0 hects), 1094/2A2 (0.23.0 hects) and 1094 /2B (0.52.00 hect), totaling 6.30.0
hectares in Punnam Village, Pugalur Taluk of Karur District. This report from

For Karpaga Vinayaga Blue Mettal,
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the Revenue Divisional Officer is based on field verifications, scrutiny of
Revenue records and statements and reports from the Tahsildar, Revenue
Inspector and Village Administrative Officer of Punnam Village. The Applicant,
Tmt. Irai Thamarai, failed to engage with the Revenue authorities while carrying
out appropriate enquiries in the village and has, as an afterthought, filed the writ
petition and original application in the appropriate forums at her own

convenience.

9. As detailed in paragraphs 3(i) to 3 (xii) of this reply affidavit, various
extents in patta survey numbers, including 1092/1A, etc., of Punnam village,

have been subject to mineral concessions granted to Tvl. R. Subramani, K.M.

Gurusamy and Karpagavinavaga Blue Metals (the 14th Respondent) for
distinct five-year periods, spanning from 2004-2009, 2010-2015, 2013-2018,
2018-2023, with an extended period concluding on 03.08.2024.

i Tvl. Karpagavinayaga Blue Metals possesses the environmental
clearance granted by the District Level Environment Impact Assessment
Authority (DEIAA/DIA/TN/MIN/13778 /2018-
KRR/EcN0.99/2018/Mines, dated 23.04.2018). In accordance with the
Notification issued by the Ministry of Environment, Forest and Climate

Change, the validity of environmental clearances has been extended.

ii. The quantity of rough stone permitted for quarrying under the lease
extension orders of the Commissioner of Geology and Mining was
1,17,231 cubic meters. The actual quantity produced and dispatched by
the 14t Respondent (Tvl. Karpagavinayaga Blue Metals) was 78,979
cubic meters. The reduction in production progress is attributed to the

impact of the Covid-19 pandemic.

ii. The Hon'ble Madurai Bench of Madras High Court, in its order dated
22.12.2021 in W.P.(MD) No. 22770 of 2021, directed a verification of
existing, lease-expired and abandoned quarries in Karur District.
Pursuant to this order, the 4th Respondent in this original application

For Karpaga Vinayaga Blue Mettal,
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10

constituted a district-level team under the District Revenue Officer,
Karur, including the Assistant Director (Survey and Land Records),
Karur, Divisional Environmental Engineer, Tamil Nadu Pollution
Control Board, Karur, respective Revenue Divisional Officers, Taluk
Tahsildar and Inspector of Police, vide proceedings No. A2/2975/2022,
dated 24.02.2022. This team conducted phased inspections of all quarries
in Karur District. The 14th Respondent's quarry was inspected in the first
phase and the team submitted a report after verifying adherence to mine
safety conditions, quarrying methods, depth of the quarry pit,
maintenance of boundary barrier zones, fencing of the lease area,
erection of name boards and all other relevant factors. Based on this
special team's report, the Revenue Divisional Officer, Karur, vide
Proceedings No. A1/2387/2023, dated 08.06.2023, imposed a penalty on
the 14th Respondent. In response, the 14th Respondent filed a First
Appeal before the District Collector, Karur, against the Revenue
Divisional Officer's order (Proceedings Na.Ka.A1/2387/2023-6 dated
08.06.2023). Furthermore, the 14t Respondent approached the Hon'ble
Madurai Bench of Madras High Court in W.P.(MD) No. 31315/2023 and
the Hon'ble Madurai Bench of Madras High Court issued an order in
W.P.(MD) Nos. 31314 & 31315/2023 and W.M.P.(MD) Nos. 26848, 26852,
26856 & 26858/2023, dated 28.12.2023, which stated:

Paragraph 5: "This court direct the first respondent to dispose of
the appeals preferred by the petitioners on or before 18.01.2024."

Paragraph 6: "There shall be an order of interim stay till the
disposal of the appeals."

Paragraph 7: "There shall be a direction to the respondents 1 and 3
to issue quarry permit to the petitioners based on the existing
quarry lease agreements, dated 20.04.2023 till the disposal of the

appeal."
pp For Karpaga Vinayaga Blue Mettal,
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iv.

11

Pursuant to the orders of the Hon'ble High Court of Madras, Madurai
Bench, the District Collector, Karur, was directed to dispose of the appeal
petitions by 18.01.2024. The District Collector upheld the Revenue
Divisional Officer, Karur's proceedings, finding that the offender/14th
Respondent had not carried out quarrying operations as per the mining
plan and had violated lease deed conditions and Environmental
Clearance conditions, as per Rule 36-A (1), (3) and (5) of the Tamil Nadu
Minor Mineral Concession Rules 1959. The District Collector has since
filed a Counter Affidavit on 05.04.2024, which is pending before the
Hon'ble Madurai Bench of Madras High Court. Additionally, the 14th
Respondent has preferred a Second Appeal before the Commissioner of
Geology and Mining, Chennai, against the order passed by the 4th
Respondent/District Collector, Karur, vide proceeding Rc. No.
407 /Mines /2023, dated 18.01.2024.

The extension of the lease period for 15 months was ordered through the
proceedings of the Commissioner of Geology and Mining in Rc. No.
855/MM6/2023, dated 07.02.2023. Reaffirming this order, the Deputy
Director, Geology and Mining, issued proceedings in R.C. No.
79/Mines/2023, dated 31.03.2023, imposing the following conditions:

i. The extended lease period is 15 months from the original
expiry date of the quarry lease (i.e., from 04.05.2023 to 03.08.2024,
with the original period being 04.05.2018 to 03.05.2023).

ii. A supplementary lease agreement for the extended period

must be executed and registered at the lessee's expense.

iii. The extended lease period of 15 months will conclude on
03.08.2024 or upon the completion of 1,17,231 cubic meters of

unquarried rough stone, whichever comes first.

For Karpaga Vinayaga Blue Mettal,
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Vii.
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iv. All terms and conditions of the original lease, the approved
mining plan and the environmental clearance must be strictly

adhered to, along with all applicable Acts and Rules.

Therefore, the Applicant's claim that the 14" Respondent fraudulently

extended the lease for an additional year is not sustainable under law.

The Applicant's complaints regarding the 14th Respondent's alleged
non-adherence to safety aspects are unfounded. During the lease
extension period, a special team organized by the District Collector
verified and inspected the lease area. Based on their recommendation,
for reported breaches of conditions and violations, the Revenue
Divisional Officer, Karur, imposed a penalty of Rs. 71,99,674/ - (Rupees
Seventy One Lakhs Ninety Nine Thousand Six Hundred and Seventy
Four Only). As per Section 23-A of the Mines and Minerals
(Development and Regulation) Act 1957, the offenses committed by the
14th Respondent were compounded. Therefore, the averments made by
the appeal petitioner concerning safety aspects not followed by the 14th
Respondent are legally null and void. Moreover, the subject area for
which another term of quarry lease has been applied is currently under

process and has been idle since 04.08.2024.

It is respectfully submitted that the Applicant has mechanically levelled
various allegations against the 14th Respondent. The allegations
concerning Respondents 10 to 13 are not maintainable in this present
application without any valid title records. Consequently, the prayers
for immediate investigation, enforcement of regulatory compliances,
restraining operations and mitigation measures against the 14th
Respondent do not arise at this juncture. All these factors will only
become relevant after the grant of a new lease, subject to all statutory

requirements and compliance with relevant Acts and Rules.

For Karpaga Vinayaga Blue Mettal,
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REPLY TO GROUNDS:

Grounds 'A' & 'B": These grounds are rendered infructuous as the

quarry lease application is currently under active processing.

Grounds 'C' & 'D": All alleged breaches of conditions and violations
were identified by a special team, constituted under proceedings No.
A2/2975/2022, dated 24.02.2022. These matters were subsequently
compounded through penalty proceedings initiated by the 8th Respondent,
vide Proceedings No. A1/2387/2023, dated 08.06.2023.

Grounds 'E', 'F' & 'G": The Applicant's assertion regarding the 14th
Respondent's continued quarry operation beyond the extended lease expiry
is a malicious and vexatious claim, for which she has provided no substantial
proof or evidence. The document registered by the 14th Respondent in 2023
is pertaining to the supplementary lease deed executed by the 4th Respondent
for the period from 04.08.2023 to 03.08.2024. Moreover, no natural features as
described in the citation case were disturbed by the quarrying activities. This

is because adequate prior restrictions and monitoring are envisaged.

Grounds 'H' & 'I': The prevalence of clearances on Air and Water will
be required while commencing quarrying operations after fulfilling all the

statutory requirements and terms and conditions of the quarry lease.

In no way are the protection of life and personal liberty under Article 21,
and equality before law under Article 14 of the Constitution, disturbed. The

quoting of Article 51 of the Constitution of India is an irrelevant one.

10.1t is respectfully submitted that the interim reliefs sought by the

Applicant are not applicable for the following reasons:

i. The directions requested in sub-paragraphs 'a' to 'c' are infructuous,

since all the relevant actions were completed by the special team

For Karpaga Vinayaga Blue Mattal,
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organised in the proceedings of the 4th Respondent in Rec. No.
A2/2975/2022, dated 24.02.2022.

ii. The Respondents 10 to 13 are not the parties to the quarry lease granted
to the 14th Respondent. The compliance with the Environment
(Protection) Act, 1986, and Air (Prevention and Control of Pollution) Act,
1981, are to be verified by the 2nd Respondent to this original

application.

Therefore, for the reasons stated in the above counter affidavit it is respectfully
prayed that this Hon’ble Tribunal may be pleased to dismiss this present original
application and impose cost on the applicant or pass any such further order as this
Hon’ble Tribunal may deem fit and proper in the facts and circumstances of this case

and thus render justice. For Karpaga Vinayaga Blue Mettal,

/
g-?lc- */b‘:?numg‘—vi’jss

anaging Partner,

Solemnly affirmed at Chennai BEFORE ME

On the 10t day of January, 2026

And signed his name in my presence ADVOCATE, CHENNAI
(HET

ro 2T m
0 e R



15 ANNEXURE-R/1

PROCEEDINGS OF THE DISTRICT COLLECTOR, KARUR,
PRESENT: THIRU P, ANNAMALAIL LAS,

FRiD51/2004. o Dated:25,05,2004.

Sub: Mnesmd{}maamhlmorhﬁnmls Kenz District
~ Amvakurichi Teluk- Pummsm Villags ~ Over m

extent of 1485 bectr, of pat lends in
S.F.Nos.1052/1B, 1093718 and 10%4/1B - Quixty

lease to quarry srulai, jelly wnd sholing ~ Application

preferred by Thira R Subramadi, Pooram  ~ Orders

Ineusd — Rogarding. -
Reft 1. Application of Thiru R, Subremani, dt: Nil.

L Report of the Assistant Director {Geology and Mining)
Kang dt:

3. Report of the Special Revenne Inspector (Mines)
Kanu, dt:12,05.2004.

4. Other comeoted records,

Y5
=

Thiru R. Subramani, $/o. Ramasamy, Nedupalayamm, Punnam Po#t,

Arawlarichi Talk, Kenr District has epplied for the griit nf'qumy lease to quarry
areli, jelly end ehiofing over =n extent of 1.48.5 hects., of psita lsinds in S.F Nos.1092/1B
(0330 bects.,), 1093/1B (0.57.0 hects.,) and 1094/1B (0.58.5 hecba ») of Pumsm Vallagn
of Arsvekarich Taluk for & period of five yeere., -

 2) The Assistant Director (Geology and Mimng) Karur in his report 2
citedhes stutod thet,
1. fi acoa upplied for guarry leass was inspected on 12.05. 2004 along with the Special
Reveme Inspector (Mines) Kanur,
2. o Helds applied for quarry Ieass are flat torrain, The rook‘type available in this ares
s chamockite variety. The rock is svailsble us ground level dapc-sﬂ. The rook
“hmmck:t;,m dark grey eoloured, medinm grained and tmndmg towarda North 60 ° West
10 Soih 60 *East with vertical dipping

av
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3. the mck type charnockite Is suitsble for the extraction of srala, jelly and sholmg -
may Bot suiteble for the extraction of export wortsy gasEv® size blocks. |
4, ihm e no permanent gtructares in sod ground the m‘ennpphedformlm
There ia no hebitation within the radiva of 00 motros from tho eres anplied for. oy,
loasge, < _

5. % cart track i# riuming on the southern sids of the area spplied for quaTTy legyy o

- other three siden oro abutted by patta lends. | e

6. an old pitis noticed in 5.F.No.1094/1B, applied for qus:rryleaso, Enquiry reveg), tha -
e pit was mude mors than 20 years back and the spplicent bas not made my Pty

OPMM afler the land was purchaged by him.

Finally, the Assistant Director has stated thet the quany lease 8pplicatioy
profrorod by Thira R. Subrwammi, S/o. Remssamy, Nadupsleysm, Puommpn py,
Acavalasichi Taluk, Karur District. for the grant of quarry lease fo quany aralal, jljy oo
sholing over an sxtent of 1.48.5 bactn_ of patts fandly in S.FNoe.1092/15 {0.33.0 finogy 5
1093/1B (6.57.0 hecta.,) and 1094/1B (0.58.5 hects..) of Putnsm Village. of Atavaliy g
Taluk may bo considered for o grant of quarry loaso for'a period of five years uy por

" Rule 19 {1) of Tamil Nadu Minor Mineral Concession Ruley 1959 with ugual teérmg wad

conditions and also subject to the following special condition that,

(1) the spplicant should Jeave a gafety distance of 10 metres fir e cart track nunning o,

the southern side of tfie sroa spplied for quarty lease..

© . 3) The Special Revenne Inspector (Mines) Kerue in his report 3¢ citeq hag
stated that the srea upplied for quamy lease ie., 5. FNos.1092/1B. (0.33.0 hects ),
1093/1B (0.57.0 hects,,) znd 1094/1B (0.58.5 heets,,) of Punnam Viliage of Aravakurich;
Taluk sre stand registersd in the names of Thira R Sw, the applicant, Henes, the
applicant has got sirfiics rights over the area applied for quarry lease. There i en old pif
situeted in S.FNO;I_OWIB. On enquiry, it reveals that the pit was made 20 ysars bagk
and the spplicant haa ot made sny quarrying operation afier tho land was putchased by
iﬁm.A cart freck is nmning on the southern side of the aren spplied for quarry lesse, The
other thres sides are murvunded by patta lands. There are no buildings, mommenty,
pleces of worship, electric lines, telephons linea situated in and around the aren spplied
for quarry lease. There is po hebitation within the radivs of 300 metres froem the won
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wpplied for quarry leaze. The Village Adminirirative Offfcer In his statement has staiod

it tho pinbiliv of the vitlugs levo not ndved sy abjoctions for o grt of query Tormo. th
Tha areas applied for quarry leass are not raqa;irs;d for Goveriwaent purpoges.

_ | Finally, the Revenue Inspector (Mines) has recommended for the grant of

quarry lease in favour of the applicat, . BTy T0WIO 1 TIVOUT Ul I MO

4) In view of the shove, the quarry lease o quarry srala, jelly and sholing

jover wn oxtent of 1.48.5 hects, of petts lends in SF.Nos,10921B (0.33.0 hecis.,),

1093/1B (0.57.0 bacts.,) and 1094/1B (0.58.5 heots.,) of Pucnam Villuge of Aravakurichi

Tulok is grented in fsvour of Thirw R. Subrameni, $/0. Remassmy, Nadupalayam, ﬂ
Punexn Post, Aravakuriohi Taluk, Karur District, for a period of five years as per Rule |
119(1') of Tamil Nady Minor Miners] Concession Rules, 1956 with usual tecms and !
conditiops and also subject to the following special condition thet, | A
(1) the spplicant should Joavs a safely distance of 10 metres for the cait track rumning on

the southern side of the aeea spplied for quorry lease.
w

for Co!lector,
Karur,

O 211 . e A, et -

To \l\ AT
Thiru R. Subragan, Uhaoe™
S$/0. Ramassmy,

Nadupslaysm,

Punnam Pout,

Aravakurichi Taluk,

Kenw Digtrict

Copyfo thie Bevenue Divirional afficer, Karur, ' ’ : §
Copy to the Tabsildar Aravakurichi, ; :
Copy to the Village Administrative Officer, Punnany, Arovakurichi Taluk: Conry i o Wit

e v



18 ANNEXWRE-R/2

PROCEEOINGS OF THE DISTRIGT COLLECTOR, KARUR
PRESENT: Dr. (Tit) J, UMA MAHESWARL, LA 8.,
wk &%ﬁ&%‘ﬁ%mﬁ SRR SRR e S e e &m&%ﬁ%ﬁ&%-&w&@%ﬁmm

Sub Mines  aml  Guaries - Kapg Disldet =
Aravakuticht Taluk - Punnam Viltage- Ovise an
extent of 0436 Heols, of pilta  fande In
5.F Nos 1004/1B(P) and YODARZA(PY « Quirry
laage to quanry aralel Jully apd sligling -
Application  praferred by ThicuR Subramani, -
Laaso granted « orders isgiad « Regarting.

fat 1 Quaty  lewse  application of

Thiru. R Subramand, diNa, Recoived on
C1R12.2008, ‘ : -
2) Roport of the Special Revenue Inspactor
{Mines) Karurdt: 04.01.2010, .
3) Report of the Assistant Director {Geology and
Minlng) Karur, dt 04.01.2010. |
-4} Other connacled records.

Tl

Thirw R Subraemanl,  8/0 Ramasamy, Nadupalayarm, Punnam Post,
Karur District hat applied for the grant of quany lease fo quarry aralal, Jelly
and sholing over an extent of 0435 Feels, of patta land in
S.F.Nos. 1094/1B(F) (0.30.0 hects) and 1094/2A(P) (0.40.6 hects) of Punnam
Village, Aravakurichl Taluk, Karur Distriet for a period of five years In the
reference 18t cited,
2) Tho Special Ravenue Inspoctor (Minesy Karur In his report 2nd clted
~hao slated that tho area amﬁti‘&d for grant of quarry lease In
S.F.Nos.1094/1B(P) over an extent of 0.40.0 hects of palta fands stands
registered In the nama of Applicant Thiru R Subramen, $lo.Ramasamy vide
patta Mo.2483 and the-:&F;Né}iﬁ@z;fmiﬁ) over an oxtent of 0.80.5 hecls
s_tan_ds registered In the name of Tmt,Maﬁj.uia, Wf@::.?cm'éusamy vide patta
Nﬁ;@esz@, of Purinan Viliage, Aravakurichi Taluk, Ké‘zmr bE&tffch %ﬁ_}’tﬁ% apfﬁfcam

has got the consent frciiﬁ»_ the ;‘iatia_dar@ vide affidavit sworn before the Notary
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Prblic Dated:14.11,2008. As such the applicant hes got surface rige,, . - E
5 G

tha area applied for grant of quany lease. The area apple

the area applied for quarry lease. There is no habitalion within the Fadie

300 reeters from the area appliod for quarty lease. The Village Advminies .

rateed any obiection for the grant of quarny lease. The area applied fur @gga%
lease are not required for Governiment purposes. Finally, the Special ,ﬁﬁwmg :
Inspector {(Mines) has recommended for the granit of quany lease in favoys g -
the applicant for a period of 5 years.

3} The Assistant Director (Geology and Mining) Karur in his report 3

cited has reported that the area applied for grant of quamy lease in |

T e TR EMSNR T e

§.F.Nos.1094/1B(P) over an extent of 0,03.0 hects of pafta lands stand |
registered in the name of Applicant ThiniR.Subramani, S/ Ramasamy vide
palta No.2483 and the S.F.No.10D4/2A(P) over an extént of 0.40.5 hects -
slarids registered in the name of TmtManjula, Wio Pennusamy vids patta

No.6654 of Punnam Village, Aravakurichi Taluk, Karur District. The apolicand §

tias got the ¢onsent from the pattadars vide affidavit -sw?::;amf hefire the Notary
Public Dated:14.11.2009, As such the applicant ha..s. got surface vights over -
the area applied for grant of quarry lease. The area applied for quarry lease

was already granted under lease to the applicant, vide District Collector, Kanur

EEERE L e

Procesdings Re.D.51/2004, Dated: 20,05,2004, for a period of five years from -
the date of exscution of lease deed. The: lease .deed was executed on -

01.06.2004. The lease period was 01,06.2004 to 31.06.2008.
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" The fields applied for quarry tease are flat terrain, The rock type available

in this area is charnockite variely. The rock is available as ground level

deposit. The rock -Ghamﬁ@kiﬁe I8 dark grey coloured, medium granined and
trending 'tb;#ardé North 60° Westﬁ_ :to:Scsuth 60° Eastwith vertical d;ﬁp;si'ngﬁ

: The rock type chamockite is suitable for the extracti
and shalmg and may not suitable for tha extractmn of export worthy ganza

size biocks _

~ There are no permanent Struatures and habitation ‘within the radius of

300 meters fmm the area apph&d for Quarry lease. The area is selected

leaving a sa’faty distance of SOG meters fmm the exasnng pawer tmes of the

weat and scuth wtestem side of the iaase appnad area. The appiicant shau '

nnt encmach the ad;acent area

"‘me area: app!sed f’ar quarry lease surrounded i:ay patta lands in al l faur:

sides,. . ' ‘
Fmat!y, the Asms‘tant Dtre:ct{;«r (Gea!ogy and Mmmg)

Ka"ur has.
| re&cammendec& for the grant of quarry fease in the abcwe S F Nos. for a period

of 5 years Trcm tha date of execution of ieabe deﬁci under Ru{e 19{1) & 22 of

- Tamil Nadu Mmor i\/‘m&zat Gc}nws« an Rules, 19&9 sub;&ct ta the following’

spemaf condzﬁcn in ar:ici‘it*c:rn to thr-: usua) Ierms and condntiom pre_sc:_nbed in

the Acis and Rules.

3) The app!;cant has to mamtaifs a safety dstanca of. 7.5 meters o the
adjamn‘c patta Iaﬂds s

4) The appilcant shouid ab;de by the condmona laid “down in tha
a)Payment of wages act, 1036 {Central Act IV of 1963}, by The mines
act 1952 (Central Act XXXV of 1 952), ¢) Indian Explosives Act 1884
(Central Act IV, 1884), d) Tamil Nadu Mmar Mineral Concession Rule

1959, .and comply with pollution contro measures  (ie., dust confrol

measures). besides complying with' the other cenc:hfmns m mgarci to
po![uhen control measures. . .

%

on of aré{ai jel ly .

e ﬁj}w
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1g DOV, tha quary
o extent of 0435 hects., ol palla lang En-‘ )

5) 1o view of U lepse 1o quarty Roughstons ¢, 4

Aralal & Jelly over @

-S.RN%A&Q&?‘W(P& (0.30.0 hects) dnd 1004/2A(P) (0.40.5 hects) of Puwm. :'

Village: Aravakurichi T a-iuk, iarur  District ig granfed In favoyr @f

Thiru.R.Subramanl, §/o, Ramasamy. Nadupalayam. punnam POst, Kany

the date of the execufion of lease deed ag

District for a period of 5 years from

with usual terms snd conditions and also subjec-t fo the following special

conditions that,
3) The applicant has to miaintain a safely distance of 7.5 meters to iha'_i,
adjacent patia tands. .

4y The appiicant should abide by the conditions laid down in the.

a)Payment of wages a ct, 1936 (C?e_r}ti’*al'AQt IV of ‘196&');_@); The mines -
~ act 1952 {Central Act XXXV of 1952}, 6) Indian Explosives Act 1884 -

. (Central Act IV, 1884), d) Tamil Nadu Minor Mineral Concession Rule.
1959, and comply with poliution control measures (ie., dust conirol

measufes) besides complying with the other conditiens. in regard to-
poliution control measures, S s

8/d. J.Uma Maheswari
DISTRICT COLLECTOR
. KARUR. .
- ‘@,w o \E ]

AEAT e P

/ rue Copy /By Order! q
: ForGolie

i R A
ﬂter} e

T’C“ .
/ Thiru.R.Subramar, B ‘§/ |
Slo.Ramasamy, Nadupalayam, = W\
Punnam Post, 7
Karur District.

Copyto: -

 The Sub Collector, Karur.. .
Ther-fifiahsi'l'dan__-Aiﬁav-akurichi‘ Taluk. -~
The Village Administrative Officer, Purinam Village.
The Village President, Punnam Village.



Dr. 5. KALYANASUNDARAM ,L.F.S.{(Retd.)
'CHAIRMAN

ENVIRONMEN

ANNEXURE-R/3

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY — TAMIL NADU
3rd Floor, Panagal

No.1 Jeenis Road, Saidapet,
Phone No:044-24359974
 Fax No. 044-24359975

AL CLEARANCE

Lr. No.SEIAA-TN/F.No,3760/EC/1(a}/2810/2015 dated: 08.02.2016

To

Thiru R. Subramani
Nadupalayam
Punnam Post

- Aravakurichi Taluk,
Karur - 639 002

sir,
© Sub:  SEIAA-TN — Proposed Re

1094/1A, 1B, 2A1 Pui
.Enwronmental Clearat

Rﬁe;f: - , 1 YblurAppliéation%?f

arry located at S.F.No 1093/1A(P), 18(:'" |
g Aravakurichi Tatuk, Karur District- iséue of

dt; 25.082045 -
02.2016 & 06.02:2016

t Proponent and address

| Aravakurichi Taluk,
Karur - 639 002

2 | Location of the Proposed Activity

- "$bwéy",Numbér

__ 51093/1A( ) 1B(P), 2A1{P), 109

q Latitud_e-_and_ Longitude

15! N to 10%9' 22"N




Rravakurichi

ot attracted. Affidavit furnishe

T1Employees

éndors/Existing bore hole

thres of HSD
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Conditions to be Compjig_d_be__fore-commencing mining operations:-

1. The project proponent shall advertise in at least two local newspapers widely circulated in the
region, one of which shall h_ein___t_ne vernacular fanguage informing the public that
. The project has been accorded Environmental Clearance.
Il Copies of clearange letters are available with the Tamil Nadu Pollution Coritrol Board.
. Environmental g_l,_ee:r_ange may also be seen on the website of the SEIAA.
V. The advertiseﬁ'jent" should -be-. made within 7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the SEIAA.

£

2. The applicant has to obtain'. land use classification as industrial use before issuefrenewal of
mining lease.

-3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are located
within 10 Km from the proposed.project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of Tamil
Nadu Minor Minerals Conicession Rules 1959,

5. A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchavat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Bedy and
the Local NGO, if any, from whom_suggestions/ representatfons,. if any; -vvere received while
processing the proposal. The cleérance letter shall also be put on the website of the proponent
and also kept at the site, for. the general pubhc to see. 7' 7 |

6. Quarry lease area should be demarcated on the ground with wire fencing to show the boundary
of the lease area on all srdes with red flags on every pillar shall be erectecl ‘before
'commencement of quarrylng '

7. The proponent shall ensure that FII’St Ald Box is available at site.

9. The excavated pit shall-b'e estored-'

8. The excavation actlvrty sh'"ﬂ' 'the naturak dramage pattern of the area

,-,the pmject proponent for useful purposes

1’0;'The proponent shall qua'rry and remove only in the permltted areas as: per the approved Mmmg

Plan detarls

11. The guarrying.operation sha!l be restr:cted between 7AM and 5 PM.

12. The proponent shall take necessary reasures to ensure that there shall not be any adverse_
impacts due 0 quarrying operation on 'the nearby human habitations, by way of potiutlon o the
environment. _

13. A minimum distance of 15 mts. From any civil structure shall be kept from the petiphery of any
excavation area. ‘

SEIAA—TN



N i_ii'.' The worke empioyed shall be prowded w1th proteatlon eqmpment and earmuffs etc.

'-S”eed 0 trycks e_-n_te_rm_g- or leaving the mme is'to ‘be limited to moderate speed of

SEIAA-TN
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25,

26.

7.

28,

26

Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation
and Control) (Amendment) Rules, 201b, dt' 11.01.2010 issued by the MoE&F, Gol to control
noise to the prescribed levels:

Suitable conservation measures to augment groundwater resources in the area shall be ptaﬁned
and implemented in consultation with Regional Director, CGWB. Suitable measures should be
taken for rainwater harvesting. | '

Permission from the competent authority should be obtained for drawl of ground water, if any,
required for this project.

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose.

The fo_llowing measures are to be adopted to control erosion of dumps:-

i.  Retention/ toe walls shali be provided at the foot of the dumps.

ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the

slopes.

29. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be

30.

31.

32.

33.

disposed as per the Hazardous Wastes {(Management, Handling, and trans boundary movement)
Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.

Concealing the factual data or failure to comply with any of the.conditions mentioned above
may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986. - |

Rain water harvesting to collect and utilize the entire water falling in land afea_-should be
provided. | o

Rain water getting accumulated in the quarry floor shall not be discharged directly to the nearby

 stream or w'ate_r_body-. ¥ i_t__i-é'to, be let into 'the nearby ‘water bodyj, if ﬁas-r.to.be_ discharged into a

silt trap on'the-surface within the lease area and only the overflow after allowing settling of soil
be let into the nearby waterways. The silt trap should be of sufficient dimerisions to catch all
the silt water being pumped ouf during one season. Thé silt trap should be éléan_ed_.of_ all the
deposited silt at.'the'e'nd of the season and kept ready for taking care 6f the silt in the next
524as50n.

The lease holder shall undertake adequate safeguard measures during extraction of‘material
and ensure that due to this activity, the hydro-geological regime of the surrounding area shall
not be affected. Regular maonitoring of gfound water level and quality shall be carried out

around the mine lease area during the mining operation. If at any stage, if it is observed that

CHAI
, - SEIAA-TN

et



is getting depleted dug

'd out. District Coll'ecto:r/m inir

_done in the leased

| monitoring of the proj
vibration study ‘dat;
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General Cond:tlons
1. ECis given only on the factual records, documents and the commltment furnished in non judicial
stamp paper by the proponent.
2. The P’foii‘o‘h‘é'ﬂt shall obtain the Consent for Establishment from the TNPC Board before
commencmg the activity.

3. “n-‘mlmng technology and scope of working should be mide wuthout prior approva! of
Tamr! Nadu.
4. in the calendar plan including excavation, quantum of mineral (minor mineral)

should be made _
5. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
_areas prone to air pollution and having high [evels of partlcu!ate matter such as ioading and
-unleadmg ponnt and all transfer points. Extensive water sprmklmg shall be carried out on haul
roads. It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.
6. FEffective safeguards shall be adopted against health risks on account of breeding of vectors in
the water bodies created due to excavation of earth.
7. Aberm shall be left from the boundary of adjoining field having a width equal to at'least half the
depth of proposed excavation.
8. Mineral handling area shall be provided w:th adequate number of high efficiency dust extraction

W§y§jggm Loadlng and unloading areas mcludlng all the transfer points: should also have efficient '

ntiol arrangements These should be. proper!y maintained and. op_"""ated
m_nssuons shall be kept under. control and be reguiar!y '
n shall be carried out through the covered trucks only and

itored. The ‘mineral

__j:vehl_c-les carrying the
""'Eshould be restored in a.r agreedble manner
€-are.consid extractlon has been com
ihe If-.shall be provided with Bctive respiratory. dev'_‘ :

'fves etc Superwsory peopie should be prowded Wlth _- ad.__

dmg-safety shoes,
tralnmg and

. 11 ;

accord;ngiy The worker_s_.sha_l[ b_e r_p_:_r_q i
ks, gloves, boots etc. o wL el
shall be provided with facmt:es for drmklng water and sanitation famllty for
_ ale.separately. o :
14 The pro;ect proponent shall ensure that child fabour-i is not employed in the project as per the
sworn affidavit furnished.

‘It_h p_ers_zj'hh.ei- protective

13 ,

15. The funds earmarked for environmental protection measures shou[d be kept in separate
account and s_;hou]d not be diverted for pt_her purpose. Year wise expenditure shouid be
~reported to the Ministry of Environment and Forests and its Regional Office located at Chennai,

CHAIRMAN

SEIAA-TN




not" “absolve the applicant/proponen
"tutory and -administrative clearancef .

vironmental Clé_a‘_randé d'oe_s" :
n/requirement to obtain othet

ply that ‘the other statutory / adr
_e-’iconcerned authontres Such L

‘-d under' e
|Id nght Rules 2006 and rules mad

r_y,_ Mmlstry of Mmes, Government of- Indla Shastthawan New Delhi: :
n pai-’Secretary, Envnronment and Forests Department Government ofTamli Nadu '

e.Add:tlonaI Chref Secretary, Industrles Department Government ofTam;l Nadu Tam
|t|ona__f Principal Chief Conservator of Forests; Regional

) thedral Garden Road, Nungambakkam' Chennar., 3, . S
; rman Central Pollution Control Board, PanveshBhawan CBD- Cum-Office e_qmplex; Edst




30 ~ ANNEXURE-R/4

PROCEEDINGS OF THE DEPUTY DIRECTOR OF GEOLOGY AND
MINING, KARUR DISTRICT. -

Present, Dr.P:Jayapal M.Sc., Ph. D,
Rc.No.79/Mines/2023 . _ Dated:-Sl.-03;2023

Sub: Mines and Minerals- Minor Mineral-Rough Stone -
" Karur District - Pugalur Taluk, (Erstwhile
Aravakurichi Taluk) - Punnam Village - S.F.Nos.
1092/ 1A(P)(0.14.5 hect), 1092/ 1B(P)(0.11.0 hect)y
1092/2A1(P)(0.04.5 hect), 1093/ 1A(P)(0.65.0 hect],
1093/ 1B(P)(0.40.5 heot),1093/2A1(P)(0.28.0 hect]
over an extent of 1.63.5. hectares of Patta Lands -
Quarry Lease granted to Tvl.Karpaga Vinayaga
Blue Metals - quarrying operations severely
affected due to COVID - 19 lockdown - petition
filed before the Commissioner of Geology and
Mining - requested to extend the lease period for 2
years of non - operative period - quarry lease
period extended for 15 months - orders jssued.

Ref: 1. Proceedings of the District Collector, Karur
District in RC.No. 1144 /Mines /2017,
dated.04.05.2018 )

2. Environment Clearance jssued vide Lr. DEIAA
~DIA/TN/MIN/13778/20 18-KRR

B¢ No.99/2018/Mines, dated: 23.04.2018.

3, Ministry of Environment, Forest and Climate
Changes Dept. Notification No:1807(E) dated <~
12.04.2022: '

- 4. Proceedings of the Commissioner of Geology
“and Mining Chennai in Rc.No:855/MM6/2023
dated: 07.02.2023, .

5 G.0. - (Ms) No.169 ‘Industries  {(MN1C)

Department dated 04/08/2020.

6. Other Connectcd records.
KkkkkE

-

Tyl.Karpaga Vinayaga Blue Mctals, Punnam Post, Pugalur
Taluk, (Erstwhile Aravalu:irichi Taluk), Karur District had been
granted a lease to quarry Rough Stone in S.F.Nos. |
1092/ 1A(P)(0.14.5 hect), 1092/ 1B(P)(0.11.0 hect),
1092/2A1(P)(0.04.5 hect), 1093/ 1A(P)(0.65.0 ~ hect),
1093/ 1B(P)(0.40.5 hect),1093/2A1(P}(0.28.0 hect) over an extent of
1.63.5 hectares of Patta Lands in punnam Villége, Pugalur Taluk,

(Erstwhile Aravakurichi Taluk), Karur District for a period of Five
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Years under Rule 19[1) of TNMMCR 1959 by the District Collector
Karur vide Proceedmgs in the reference 15" cited. The lease deed
was e¢xecuted on 04.05.2018 and the period of lease is. upto

03.05.2023..

2, The lessee firm 'Tvl‘Kafbaga Vinayaga Blue Metals made
a representation to the Commiissioner of Geology and Mmmg
stating that the above Rough Stone quarry was affected due to
COVID-19 Pandemic and as per the instruction of the Govt. It is
further stated that as per Environmental Clearance lessee firm
has been permitted to quarry 1, 96,210 cbm of Rough Stone from
the above Lease hold area within the per1oc1 of five years. But
due to the lack of operation of the Stone quarry on the ground of
COVID-19 and 72,379 cbm of Rough Stone was. quarried and
transported only durmg the lease. penod Hence the lessee firm
has requested the CGM, to extend the lease period for a period of .
2 years so0 as to enable him to querry and transport the balance

quantity of 1,283,831 cbm from the leased-out area.

3. The representation made by the lessee firm was N
exammed with reference to records, EC and rules inforce and it
was ascertained that the quantity of 1,23, 831 cbm Rough Stone
was not quarried from a lease hold area due to COVID-19 and
accordingly the Commissioner of Geology and Mining, Chenrlai
has ordered to extend the 1eaee period for a period of 15 months
vide proceedings in the 4% cited, in order to quarry and
transport the balance quantity of 1,23,831 cbm of Rough Stone
from the lease hold area. It is ordered that the per1od of 15
months is from the date of expiry of the current lease perlod It
is further ordered that deemed extension of EC is applicable for -
the extended lease period as per the Notification in the ref: 3¢

cited,

4. Further, the Commissioner of Geology and Mining,
Chennai has directed the Deputy Director of Geology and

‘Mining, Karur to execute the supplementary lease deed for the
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extended guarry lease peridd for 15 months and also stated thét
deemed extension of Environmental Clearance as per the
Ministry .of Environment, forest and Climate Change Notification
No.1807(E) dated: 12:04.2022. |

5. In the‘ meaniwhile the lessee firm had quarried and
transported the total quantum of 78,979 cbm of Rough Stone on.
01.03.2023. Hence unquarried -quantum of 1,17, 231 cbm of
Rough Stone is available for exploitation as per the approved

mining Jplan and Environmental Clearance.

6. As per Rule 19(1)(b) of TNMMCR 1959, amended vide In
' G.0. (Ms) No.169 Industries (MMC-1) Department dated 04-08-
2020, the Assistant Director of Geology and Mining are
empowered to grant lease for minor finerals in respect of ‘Patta
lands. ’

“(3-A) “Assistant Director of Geology and Mining”

shall mclude Deputy Director of Geology and
Mining” '

In view of the above, the lease granted to Tvl Karpaga
Vinayaga Blue Metals to quarry Rough Stone in an extent oi,
1.63.5 Hect. of Patta Lands in S.F.Nos. 1092/ 1A(P)(0.14.5 hect),
1092/1B(P)(0.11.0 hect), 1092/2A1(P)(0 04.5 hect),1093/1A(P) i
(0.65.0 hect), 1093/ 1B(P)(O 40.5 hect), 1093/2A1(P)(0.28.0 hect)
of Punnam Village, Pugalur Taluk (Erstwhile Aravakurichi
Taluk), Karur District for a ‘period of Five Years from 04 05.2018
under Rule 19(1) of TNMMCR 1959 by the District Collector :
Karur vide Proceedings in the reference 1st cited is hereby
extended for -a further penod of 15 months from the date of |
expiry of the current lease period as per the proceedmgs of the
Commissioner of Geology and Mining, Chennai and Rule 19(1)
and 19(1)(b) TNMMCR 1959 subject. to the following conditions£ -
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« i

The lessge firtn ‘Tvl.Karpaga Vinayaga Blue Metals
is directed to execute a supplementary lease deed
for the extended lease period of 15 months

The suppleme@tary lease deed shall bé registered
at the concerned Sub-Registrar office at the
expenses of the lessee firm.

The extended lease period of 15 months will cease
either the quarrying and transportation of
quantity of 1,17,231 cbm Rough Stone completed
or 15 months extended period will expire on
03.08.2024 whichever is earlier.

The terms and conditions imposed in the original
lease granting order, lease deed, approved mining
plan, Environmental Clearance and the existing

Acts and Rules governing Mineral Administration
SN &7

54

Deputy Director,
- Geology and Mining,
Karur

“Tvl.Karpaga Vinayaga Blue Metals, yfﬁ
. ! \"fb
. Punnam Post, £

Pugalur Taluk,
Karur_l’)istrict.

Copy To:

1. The District Environmental Engineer,

Tamil Nadu Poliution Control Boar,
‘Arivuthirukkovil Road,

L.G.B Nagar, L.N.S Village,

Karur - 639 001. '

2. The Revenue Divisional Officer,
Karur. | | -
3. The Tahsildar,
Pugalur,
Karur District. |
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- IN THE COURT OF THE DISTRICT MUNSIF OF KARUR
O.5.No.224,/2024

M/s Karpaga Vinayaga Blue Mettal
Represented by its Managing Partner
P.K.Ponnusamy _ ...Plaintiff

-Vs=

M.Iraithamarai _' ...Defendant_

PLAINT PRESENTED BY THE PLAINTIFF UNDER ORDER 7
RULE 1 AND SECTION 151 OF C.P.C.

1) Plaintiff:

M/s.Karpaga Vinayaga Blue Mettal represented by its Managing Partner |
P._K.'Pohnusamy S/0.Karuppana gounder, Hindu, aged about 57 years, doing
a Business a partnership firm, having office at Sadayampalayam, Punnam

Village, Pugalur Taluk, Karur District.

2) Defendant:
M.Iraithamarai W/o.Mathiyalagan, Hindu, aged about 50 years, residing
at Uppupalayam, Kuppam Post, Pugalur Taluk, Karur District-639 111,

3) The prdperty more fully described hereunder and herein after called the
suit property situated within the jurisdiction of this Hon'ble Court.
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The plaintiff is a partnership firm doing Blue Metal Business under the
name and style as stated above. The xerox copy of the Registration

Certificate of the plaintiff’s firm is produced as plaintiff's Doc.No.1.

The suit property is situated within the jurisdiction of this Hon'ble court,
which absolutely belongs to the plaintiff’s firm.

Originally “the suit property was the ancestral 1 'eperty of one

K.Karuppanna gounder S/ o.Kuppanna gounder of Melapalayam Village,
and his son K.Nallusamy. The said Karuppa;nna gounder had a daughter
namely Papayee W/o.Kulandaisamy, after given birth to a child namely
K.Palaniyappan the ebove said Pappayee deserted her husband
Kulémdaisafny and she separately herself from the family of her husband

Kulandaisamy.

Since the \sai.d Papayee deserted her husband Kulandaisamy and left the

matrimonial house leaving her minor child Palanisamy with her

~ husband. The said minor Palanisamy was brought up by his father

Kulandaisamy. The said Kulandaisamy had no other child except the said
Palanisamy. The above said Karuppanna gounder and his son Nallusamy
and K Palaniyappan who attained majority son of-the ab'o{r'e' said Papeyee
who was know more at that time had jointly executed a reglstered sale

deed dated 06.10.2008 (Doc.No. 5996/ 20(38) in f \

W/ o.Ponnusamy in respect of the suit property havmg a totaI extent of
acre 4.38 out of acre 7.30 comprising S.F.No.1092/ 2, 1093/2, 1094/2 for
good and valuable consideration. The Registration copy of the registered

sale deed dated 06.10.2008 is produced as plaintiff’s Doc.No.2.
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The above said purchaser P,Maﬁjula sold acre 1.50 out of acre 4.38
purchased by her to one K.M.Gurusamy S/o.Marappa gounder under the
registered sale deed dated 22.03.2012 (Doc.No0.2207/2012). The
Registration copy of the registered sale deed is produced as plaintiff's
Doc.No.3.

Subsecjuently the above said purchaser P.Manjula W /o.Ponnusamy had
sold acre 2.88 in 5.F.No0.1092/2A1, 1093/2A1, 1094/2A1 (as per new sub

‘division) to the plaintiff for good and valuable consideration and

~executed a registered ‘sale deed dated 12.01.2023 (Doc.No0.307/2023). The

Registration copy of the registered sale deed is produced as plaintiff’s
Doc.No.4. -

Subsequently the above said purchaser K.M.Gurusamy sold his property

~ which was acre 1.50 comprising S.F.N0.1092/2, 1093/2, 1094/2 of

11)

Punnam Village and along with some other properties owned by him to
the plaintiff for consideration, under the registered sale deed dated

01.02.2024 (Doc.No.659/2024). The Registration copy of the registered

~sale deed is produced as plaintiff’'s Doc.No,_S.

Hence by virtue of the above said two independent registered sale deeds
dated 12.01.2023 and 01.02.2024 the plaintiff has become an absolute

owner of the acre 4.38 which is the suit property herein. The true copy of

- the online patta (N0.8822) in the name of the plaintiff is produced as

plaintiff's Doc.No.6, Which evidences his possessory title in the suit

property.
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The defendant is the stranger to the suit property and she was no way
connected with the family of the vendor of the plaintiff. The defendant
claiming herself as the daughter of the deceased Pappayee ammal had
visited to the suit property along with the sum local gundass and
demanded huge money from the plaintiff or otherwise leave her share in
the suit property. But the plaintiff refused to do so. The defendant
openly declared that she would dispossess the plainﬁff from the suit
property within a period of 15 days if the plamtlff don’t pay the amount
demanded by her. '

Subsequently the plaintiff approached his predecessor in title
K.Nallusamy and K.Palaniyappan $/o. Pappayee who sold the suit
property to Manjula and made an enquiry about the defendant. The said
Nallusamy and K.Paianiyappan had informed the plaintiff that the
defendant was not the legal heir of Pappayee through her lawful
husband Kulandaisamy and further they asserted that the defendant has
no right title interest in the suit property sold by them.

Hence the defendant is not the legal heir of Pappayee through her

husband Kulandaisamy.

In the circumsfances it is obviously known that the defendant is trying to .
extort money and to get unlawful gain from the plaintiff by saying that
she is the legal heir of the above said Pappayee. It comes to be known
from the enquiry made by the plaintiff in the village that the Pappayee

had only son namely Palanisamy and she never given birth to any child

~except the said Palanisamy. In the circumstances when the paternity of
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the defendant doubtful she cannot claim any right in the suit property,
after expiry of nearly 16 years from the date of the sale deed executed by

the above said Karuppannan, Nallusamy and Palanisamy.

Now the defendant claiming some novel rights in the suit property
absolutely belongs to fhe plaintiff, attempted to encroach the suit
property on 21.09.2024 with the assistance of some réwdy elements in the
manner of removing the barbaric fence surrounding the suit property.

The.plaintiff has averted the attempt made by the defendant with the

assistance of some rowdy elements to encroach the suit property in the

manner of removing the barbaric fence with great effort. The defendant is

not law abiding citizen and she is dare to do anything to achieve her goal.

If the defendant succeed in her attempt the pl'aintiff will be put into
irreparable loss which cannot be compensated by cost. Unless and until
the defendant is restrained by a prohibitory order of permanent

injunction the plaintiff is not able to enjoy the suit property peacefully.

The plaintiff apprehends that the defendant is dare to do anything and
she is not a law avoiding citizen and she may trespass into the suit
property and dispossess the plaintiff with the assistance of hooligans

hired by them.

Hence the plaintiff has no other go except to file the suit for the relief of
permanent injunctioh restraining the defendant, her men, servants from

interfering the plaintiff's peaceful possession and enjoyment of the suit
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property, by way of encroaching the suit property in the manner of by

removing the barbaric fence surrounding the suit property.

The cause of action for the suit arose on 06.10.2008 when the above said
Manjula W/b.Pomiusamy purchased the suit propérty and on 12.01.2023
when the plaintiff purchased the portion of suit property from the above
said Manjula and on 01.02.2024 when the plaintiff purchased the portion

of the suit property from KM.Gurusamy and subsequent dates when the

plaintiff had been in actual possession and enjoyment of the suit property

and on 21.09.2024 when the defendant came to the suit property and
threatened the defendant with dire consequences and openly proclaimed
that she will dispossess the plaintiff with the assistance of local gundass
from the suit property and at Punnam Village, Pugalur Taluk, Karur
District, where the suit property is situated within the jurisdiction of this

Hon_'ble court,

Valuation for the purpose of court fee and jurisdiction is Rs.1,000/ -

Court fees paid thereon under section 27 (c) of the C.F. Act is Rs.30.00/-

DETAILS OF VALUATION

As the relief sought for is of permanent injunction which

is incapable of valuation the plaintiff’s notional value is Rs.500/ -

Higher statutory valuation is as contemplated

under section 27 (c) of the C.F. Act. is .Rs.1,000/-

Higher statutory valuation is adopted and the

Court fees paid thereon under section 27 (c) of C.F. Act is Rs.30.00/-



40

14. It is therefore prayed that this Hon'ble Court ﬁ\ay be pleased to pass
a decree and judgment in favour of the plaintiff as against the defendant as

fo_llows:

(2) granting a decree for permanent injunction, restraining the
defendant, her men, servants; agents, or any one on their behalf from in any
manner from interfering the plaintiff’s peaceful possession and enjoyment of
the suit property by way of encroaching the suit property in the manner of 'ny

- removing the barbaric fence surrounding the suit property.
(b) awarding the cost of the suit; and

(c) granting such other and further relief's as the Hon’ble Court may
deems fit and proper to grant in the nature and circumstances of the case and

thus render justice.

VERIFICATION

| I am the plaintiff, do -declare that the facts stated above are all true and

correct to the best of our knowledge, belief and information and 1 signed this

at Karur on 24.09.2024

DESCRIPTION OF THE PROPERTY

Csept by wraut b, Guedeest &rrr'ru;ilméa}_h, STUSGHFR e LLoTs
QGG S LgeasT ol LLh, Lsbrerd o,
3}1.&.1092/2 Q. Clam6.0.47.50 spivetv Lyt Lygmeys,
94.&.1093/2 Gl5.0ems.0.94.50 siTsiv LA LyTmab,
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2}14..1094/2 Q5. Clems.1.53.00 exiei Ll LyTrey,
o6 Gmsio - Qaws.2.95.50-5E 5.7.30 QHD aReERE!

UTSEWINULL 676.4.38 o_6iTeT Lighens Ly\féE mrsitGladsmea niuL,

Cupuly &iCa sretmaaled Lﬁ‘g@ﬁiﬁﬁ Gluflwenfl susnawrm LA @i '(‘sm,rj]@,
opbwrams), Quiiuemseysson_i Blautssr YAls@n Cgng, aldroamiiusr ifdeLh
Flé@, APGLsd ughsmuss Crmilheh AIL&E, BT bl Gy 68.4.39—
6@ Qomé177.33 o eter ydme LIAlyd sHg. CuopLis Lfl& (g airLimesT  tomeLped

UfiSELLD EHFLD. Fa6 Gl LTSHUkiGT FHSHLD.
Copy  Qenggl  shere  slgaflessiuie  F1Cm  srmaHeT.1092/2A1,

Sp5.1093/2A1, 9114.5.1094/2A1 gy duaumifiid sLEOUCLg).

VERIFICATION

I am the plaintiff, do declare that the facts stated above are all true and

correct to the best of our knowlédge, belief and information and I signed this

at Karur on 24.09.2024

LIST OF DOCUMENTS
SLNo.| Date " Details of Documents Remarks
1 | 01.01.2007 Registrétion Certificate of the plaintiff’s firm | Xerox copy
2 | 06.10.2008 Karupp‘anha gounder and others executéd a| Registration

registered sale deed in favour of one <oP¥

P.Manjula (Doc.N0.5996/2008)
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22.03.2012 P.Manjula executed a registered sale deed in Registration
favour of one K.M.Gurusamy copy
(Doc.No.2207/2012) |

12.01.2023 | P.Manjula executed a registered sale deed Registration
in favour of the plaintiff (Doc.No.307/ 2023) | copy

01.02.2024 K.M.Gurusamy executed a registered sale | Xerox copy of
deed in favour of the plaintiff Regi:rztion
(Doc.No.659/2024) copy
The online patta (No0.8822) stands in the| Online copy

23.09.2024

name of the plaintiff in the suit property

(The above said documents are filed herewith)

T [q'_te-%- -

Advocate for the plaintiff.
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R

W.P (MD).No.27348 of 2024

BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT
DATED: 18.11.2024
CORAM
THE HONOURABLE MR. JUSTICE G.K.ILANTHIRAIYAN
W.P (MD).No.27348 of 2024

and
W.M.P(MD)No0.23149 of 2024

M.Iraithamarai ...Petitioner
Vs.

1.The Government of Tamil Nadu,
rep. by its Chief Secretary,
Geology and Mining Department,
Secretariat,
Fort St. George,
Chennai-600 009.

2.The Commissioner of Geology and Mining,
Chennai.

3.The District Collector,
Karur District,
Karur.

4. The Assistant Director,
Department of Geology and Mining,
Karur District.

5.The Director,
Tamil Nadu Pollution Control Board,
District Environment Office,
Ramanakrishnapuram,
Karur,
Karur District.

https:/imww.mhc.tn.gov.in/judis
177
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W.P (MD).No.27348 of 2024

6.The Tasildar,
Pugalur Taluk,
Pugalur,
Karur District.

7.M/s.Karpaga Vinayagar Blue Metals
through its Managing Partner,
Punnam Post,
Pugalur Taluk,
Karur District. ...Respondents

Prayer: Petition filed under Article 226 of the Constitution of India praying to
issue a Writ of Mandamus, forbearing the respondents 2 to 6 for issuing any
license for Rough Stone Quarry under Minor Mineral Concession Rules, 1959,
and from executing any lease deed in the name of the fifth respondent or any
other persons without the consent of this petitioner as a co-owner in the
properties S.No0.1094/1B-0.03.0 hecs, S.No0.1094/2A-0.40.5 hecs, S.No.
1092/2A2-0.11.0 hecs, S.No.1092/2B-0.13.5 hecs, S.No0.1093/2A2-0.22.5 hecs,
S.No0.1093/2B-0.31.5 hecs, S.No.1094/2A2-.0.27.5 hecs, S.N0.1094/2B-0.72.5
hecs, S.No.1093/1A-0.31.5 hecs, 1093/1B-0.18.5 hecs, 1093/2A1-0.11.0 hecs,
S.No.1094/1A-1.48.5 hecs, S.No.1094/1B-0.58.0 hecs, S.No0.0.53.0 hecs, S.No.
1092/1A-0.14.50 hecs, S.N0.1092/1B-0.11.0 hecs, S.No0.1092/281-0.04.50
hecs, S.N0.1093/1A-0.65.00 hecs, S.No0.1093/1B-0.40.50 hecs, S.No.
1093/2A1-0.28.00 hecs in Punnam Revenue Village in Pugalur Taluk in Karur
District.

For Petitioner : Mr.F.X.Eugene
For R1 to R6 : Mr.S.Shanmugavel
Additional Government Pleader

https://www.mhc.tn.gov.in/judis
207
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W.P (MD).No.27348 of 2024

ORDER

This writ petition has been filed for a direction forbearing the
respondents 2 to 6 from issuing any license for Rough Stone Quarry under
Minor Mineral Concession Rules, 1959 from executing any lease deed in
respect of the properties comprised in S.No.1094/1B-0.03.0 hecs, S.No.
1094/2A-0.40.5 hecs, S.No0.1092/2A2-0.11.0 hecs, S.No.1092/2B-0.13.5 hecs,
SNo0.1093/2A2-0.22.5 hecs, S.No0.1093/2B-0.31.5 hecs, S.No.1094/2A2-.
0.27.5 hecs, S.No0.1094/2B-0.72.5 hecs, S.No0.1093/1A-0.31.5 hecs,
1093/1B-0.18.5 hecs, 1093/2A1-0.11.0 hecs, S.No.1094/1A-1.48.5 hecs, S.No.
1094/1B-0.58.0 hecs, S.No0.0.53.0 hecs, S.No.1092/IA-O.14.50 hecs, S.No.
1092/1B-0.11.0 hecs, S.No.1092/2S1-0.04.50 hecs, S.No.1093/1A-0.65.00
hecs, S.No0.1093/1B-0.40.50 hecs, S.No0.1093/2A1-0.28.00 hecs in Punnam
Revenue Village in Pugalur Taluk in Karur District in favour of the 7th

respondent herein.

2. By consent of both parties, the Writ Petition is taken up for final

disposal at the admission stage itself.

3. Heard the learned counsel appearing on either side and perused the
materials placed before this Court.

https:/lwww.mhe.tn.gov.in/judis
3)7
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W.P (MD).No.27348 of 2024

4. The properties comprised in  S.No.1094/1B-0.03.0 hecs, S.No.
1094/2A-0.40.5 hecs, S.No0.1092/2A2-0.11.0 hecs, S.No0.1092/2B-0.13.5 hecs,
S.No0.1093/2A2-0.22.5 hecs, S.No0.1093/2B-0.31.5 hecs, S.No.1094/2A2-.
0.27.5 hecs, S.No.1094/2B-0.72.5 hecs, S.N0.1093/1A-0.31.5 hecs,
1093/1B-0.18.5 hecs, 1093/2A1-0.11.0 hecs, S.No.1094/1A-1.48.5 hecs, S.No.
1094/1B-0.58.0 hecs, S.N0.0.53.0 hecs, S.No.1092/1A-0.14.50 hecs, S.No.
1092/1B-0.11.0 hecs, S.N0.1092/2S1-0.04.50 hecs, S.No0.1093/1A-0.65.00
hecs, S.No0.1093/1B-0.40.50 hecs, S.No0.1093/2A1-0.28.00 hecs in Punnam
Revenue Village in Pugalur Taluk in Karur District were issued with license for
rough stone quarrying in favour of the 7th respondent herein. It was expired on
03.08.2024. Subsequently, the 7th respondent applied for renewal of licence.
The seventh respondent is a partnership firm which is having a license and
lease in its favour. While being so, the petitioner is claiming to be a owner of
portion of land in which, the seventh respondent sought for rough stone
quarrying license and submitted a representation before the fourth respondent.
That apart, the petitioner also filed a suit in O.S.No.324 of 2024 as against the
seventh respondent herein, on the file of the District Munsif, Karur and it is
pending without any interim order. Further, on the complaint lodged by the
petitioner, the fourth respondent directed the jurisdictional Tahsildar to conduct

an enquiry and submitted a report and it is pending.

https:/fiwww.mhc.tn.gov.in/judis
47
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W.P (MD).No.27348 of 2024

5. The learned counsel for the petitioner would submit that insofar as
the suit is concerned, it is related to some other party and not related to the
subject property herein. However, now on the objections raised by the
petitioner, the fourth respondent directed the jurisdictional Tahsildar to conduct

an enquiry and submitted a report

6. In view of the above, the fourth respondent is directed to consider
the objections raised by the petitioner in the light of the report to be submitted
by the Tahsildar on the complaint copy of the petitioner and dispose of the
application submitted by the seventh respondent after giving an opportunity of
hearing to the parties concerned and pass orders on merits and in accordance
with law, within a period of six weeks from the date of receipt of a copy of this

order.

7. With the above direction, the writ petition stands disposed of. No

costs. Consequently, connected miscellaneous petition is closed.

Internet : Yes

Index : Yes/No 18.11.2024
Speaking/Non Speaking order
am

https://www.mhc.tn.gov.in/judis
517
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To

1.The Chief Secretary,
Government of Tamil Nadu,
Geology and Mining Department,
Secretariat,
Fort St. George,
Chennai-600 009.

2.The Commissioner of Geology and Mining,
Chennai.

3.The District Collector,
Karur District,
Karur.

4.The Assistant Director,
Department of Geology and Mining,
Karur District.

5.The Director,
Tamil Nadu Pollution Control Board,
District Environment Office,
Ramanakrishnapuram,
Karur,
Karur District.

6.The Tasildar,
Pugalur Taluk,
Pugalur,
Karur District.

https:l/www.mhc.in,?ov.in/judis
6/

W.P (MD).No.27348 of 202

4
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W.P (MD).No.27348 of 2024

G.K.ILANTHIRAIYAN, J.

am

W.P (MD).No.27348 of 2024

18.11.2024



ENCH OF MADRAS HIGH COURT
( Special Original Jurisdiction )

PRESENT

#Jle Hon'ble Mrs Justice L. VICTORIA GOWRI %

[
~
W.P(MD)Nos.31314 & 31315 of 2023 1>y5>t’
and

W.M.P(MD)Nos.26848, 26852, 26856 & 26858 of 2023

M/S. BHARANI MURUGAN BLUE METAL,
REP. BY ITS MANAGING PARTNER,
SHIYAS MOHAMMED,

S/0. CK.MOHAMMED,

K. PARAMATHI

NADANDHATY POST,

ARAVAKURICHI TALUK,

KARUR DISTRICT. ... PETITIONER
IN WP(MD)NO.31314 OF 2023

M/S. KARPAGA VINAYAGAR BLUE METAL,
REP. BY ITS MANAGING PARTNER,
P.K.PONNUSAMY,

S/0. KARUPPANNA GOUNDER,

SF NO. 972/8, SADAYAMPALAYAM,
PUNNAM VILLAGE,

PUGALUR TALUK,

KARUR DISTRICT. .. PETITIONER
IN WP(MD)NO.31315 OF 2023

Vs

1 THE DISTRICT COLLECTOR
KARUR DISTRICT,
KARUR.
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W.P(MD)Nos.31314 & 31315 of 2023

2 THE REVENUE DIVISIONAL OFFICER,
KARUR REVENUE DIVISION,
KARUR.

3 THE DEPUTY DIRECTOR
DEPARTMENT OF GEOLOGY AND MINING,

KARUR DISTRICT. ... RESPONDENTS
IN BOTH CASES

PRAYER IN WP(MD)NO.31314 OF 2023 :

Writ Petition filed under Article 226 of the Constitution of India, praying this
Court to issue a Writ of Certiorarified Mandamus, to call for entire records pertaining
to the impugned show cause notice issued by the 1st Respondent in Na.Ka.No.
87/Mineral / 2021 dated 15.12.2023 and quash the same and consequently issue a
direction directing the 1st Respondent to dispose of the petitioners statutory appeal
pending on the file of the 1st Respondent within the time limit that may be fixed by
this Honble Court and pass such further or other orders as this Honble Court may
deem fit and proper in the circumstances of the case and thus render justice.

Prayer in WMP(MD). 26848/ 2023 :

To pass order of stay all further proceedings in pursuant to the impugned show
cause notice issued by the 1st Respondent in Na.Ka.No. 87/Mineral / 2021 dated
15.12.2023 pending disposal of the writ petition and pass such further or other orders
as this Honble Court may deem fit and proper in the circumstances of the case and

thus render justice.

Prayer in WMP(MD). 26852/ 2023 :

To pass an order of Interim direction, directing the 1st and 3rd Respondents to
issue Quarry Permit to the petitioner based on the Quarry Lease deed dated
04.03.2022 commencing from 04.03.2022 to 03.03.2027 pending disposal of the writ
petition and pass such further or other orders as this Honble Court may deem fit and
proper in the circumstances of the case and thus render justice.
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Prayer in WP(MD). 31315/ 2023 :

Writ Petition filed under Article 226 of the Constitution of India, praying this
Court to issue a Writ of Certiorarified Mandamus, to call for entire records pertaining
to the impugned show cause notice issued by the 1st Respondent in Na.Ka.No.
87/Mineral / 2021 dated 15.12.2023 and quash the same and consequently issue a
direction directing the 1st Respondent to dispose of the petitioners statutory appeal
pending on the file of the 1st Respondent within the time limit that may be fixed by
this Honble Court and pass such further or other orders as this Honble Court may
deem fit and proper in the circumstances of the case and thus render justice.

Prayer in WMP(MD). 26856/ 2023 :

To pass order of stay all further proceedings in pursuant to the impugned show
cause notice issued by the 1st Respondent in Na.Ka.No. 87/Mineral / 2021 dated
15.12.2023 pending disposal of the writ petition and pass such further or other orders
as this Honble Court may deem fit and proper in the circumstances of the case and

thus render justice.

Prayer in WMP(MD). 26858/ 2023 :

To pass an order of Interim direction, directing the 1st and 3rd Respondents to
issue Quarry Permit to the petitioner based on the existing Supplementary Quarry
Lease Agreement dated 31.03.2023 under Document No. 2996/2023 granting lease to
the petitioner for a period of 15 months from 04.05.2023 to 03.08.2024 pending
disposal of the writ petition and pass such further or other orders as this Honble
Court may deem fit and proper in the circumstances of the case and thus render

justice.

ORDER : These petitions coming up for orders on this day, upon perusing the
petitions and the affidavit filed in support thereof and upon hearing the arguments of
MR.B.PRASANNA VINOTH, Advocate for the petitioner in both cases and of
MR.P.SUBBARA], Special Government Pleader on behalf of the Respondents in both
cases, the court made the following order:-

The petitioner-M/s.Bharani Murugan Blue Metal in W.P(MD)No.31314 of
2023 is having valid licence to quarry commencing from 04.03.2022 to 03.03.2027,
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which was approved by the third respondent vide proceedings in
Na.Ka.No.240/Mines/2020, dated 04.03.2022 and thereafter, quarrying lease deed

was executed by the third respondent.

2.The petitioner-M/s.Karpaga Vinayaga Blue Metal in W.P(MD)No.31315
of 2023 is having valid licence to quarry commencing from 04.05.2018 to 03.05.2023
and the same was extended by a supplementary quarry lease agreement dated
31.03.2023 for the period from 04.05.2023 to 03.08.2024 which was approved by the
first respondent vide proceedings in Na.Ka.No.1144/Mines/2017, dated 04.05.2018

and thereafter, quarrying lease deed was executed by the third respondent.

3.In the meanwhile, the second respondent levied penalty against the
petitioners vide proceedings, dated 08.06.2023. Challenging the same, the petitioners
preferred statutory appeals under Rule 36-C(1) of the Tamil Nadu Minor Mineral
Concession Rules, 1959 ('TNMMCR, 1959") before the first respondent. However,
without disposing of the said appeals, the impugned show cause notice dated

15.12.2023 came to be passed by the first respondent against the petitioners.
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4 Mr.P.Subbaraj, learned Special Government Pleader, takes notice for the

respondents.

5.In view of the above, this Court direct the first respondent to dispose of

the appeals preferred by the petitioners on or before 18.01.2024.

6.In the meanwhile, there shall be an order of interim stay till the disposal

of the appeals.

7.Further, in the meanwhile, there shall be a direction to the respondents 1
and 3 to issue quarry permit to the petitioners based on the quarry lease agreement,
dated 04.03.2022 and based on the existing supplementary quarry lease agreement,

dated 31.03.2023 respectively till the disposal of the appeals.

8.For filing counter, post the matter on 22.01.2024.

sd/-
28/12/2023

\
< -

& /01/2024

Sub-Assistant Registrar (C.5.<I/ I/ HI/1IV)
Madurai Bench of Madras High Court,

5 Madurai - 625 023.
ps og\\\"““T

/ TRUE COPY /
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TO
1 THE DISTRICT COLLECTOR
KARUR DISTRICT, KARUR.

2 THE REVENUE DIVISIONAL OFFICER,
KARUR REVENUE DIVISION, KARUR.

3 THE DEPUTY DIRECTOR
DEPARTMENT OF GEOLOGY AND MINING, KARUR DISTRICT.

+2. C.C. to BPRASANNA VINOTH Advocate SR.No.18397
ORDER

IN

W.P(MD)Nos.31314 & 31315 of 2023
and

W.M.P(MD)Nos.26848, 26852, 26856 & 26858 of 2023
Date :28/12/2023

RK/DD (04/01/2024) 6P / 6C
Madurai Bench of Madras High Court is issuing certified copies in this format from
17/07/2023
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